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SHRI S. MOHAN KUMARAMAN.
GALAM : Kindly read it again. You
are used to listening in court; kindly
fisten herealso. In clause $(3), the words
are *‘contract and working arrangements.”
There is no word “agreement" in clause 5(3)
where as in clause 17, the words used are
“contract or agreement™’. The advice given
to me is that the word ‘‘agreement” used
in clause 17 1s wide enough to include the
words “working arrangements™.

MR. DEPUTY-SPEAKER : Now, I
put all the amendments moved by Shri
Somnath Chatterjee to clause 17 to the
vote of the House.

Amendment Nos. 8 to 12 were put and nega-
tived,

MR. DEPUTY-SPEAKER : The ques-
tion is :
“‘That clause 17 stand part of the Bill"
The motion was adopted,
Clause 17 was added to the Bili,

MR DEPUTY-SPEAKER : Thercare
no other amendments. I will put rest
of the Bill and clauses to the vote of the
House.

The question is :

“Clauses 18, 19 and 1, the Enacting
Formula and the Title stand part
of the Bili.””

The motion was adopted,
Clanses 18, 19, and 1, the Enacting Formula
and the Title were dded to the Bill.

SHRI S. MOHAN KUMARAMAN-
GALAM : I move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”

The motion was adopted.

- 1}

15.20 Hrs !
INSECTICIDES (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : On behalf of Shri F.A.
Ahmed, I beg to move :

“That the Bill to amend the Insecticides
Act, 1968, as passed by Rajya
Sabha, be taken into consideration.”

This amend ng Bill secks to amend
sections 9(1) and 13(1) of the Insecticides
Act, 1968, for extending the time limit
upto 31st December, 1972, to enable large
number of manufacturers, formulators,
mmporters, sellers of insecticides who could
not apply in time, to apply for the registra-
tion of their products to the Registration
Committee, Government of India and for
securing licences from the state authoritics.

This has been necessitated because of
the proviso of the above two sections
wherein persons engaged in the business
of import or manufacture of any insecticide
immediately before the commencement of
those sections, were to make an application
to the Registration Commuttee within a
period of six months i.e. upto 31st January,
1972, and those engaged in the manufacture
or selling, stocking or exhibiting for sale or
distributing, were to apply to the liconcing
officers appointed/notified by the States
within a period of three months 1.e. 3ist
October, 1971.

The bringing 1n of the manufacturers/
formulators/importers/sellers who could
not apply in time, under the purview of the
Act would enable the States to continue to
procure insecticides from these units and
avoid dislocation and blockade of supplies
of such an essential input for increasing
production in the wake of all round drought
situation resulting into substantial loss of
foodgrains and other essential agricultural
commodities.

The delay in setting up of the liconsing
agency in the States, lack of publicity,
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non-availability of garette notifications
to the widely scattered insecticide manu-
facturing/formulating units in the small
scale sector, are some of the reasons for
non-submission ‘of the applications for re-
gistration and licences, in time. This
amendment will glso save closure of many
manufacturing/formulating units in the
country, particularly, at the time when we
neod insecticides for saving our crops
increasingly large quantities.

MR. DEPUTY-SPEAKER : Motion
moved :
*That the Bill to amend the Insecticides
Act, 1968, as passed by Rajya
Sabha, be taken into consideration.”
The Bill relates to a very limited ques-
tion of extending the time for registration
and obtaining licence. If members would
confine themselves to this, we can dispose
of this Bill expeditiously.
Mr. S.P. Bhattacharyya.

SHRI S.P. BHATTACHARAYYA
{Uluberia) : I have nothing to oppose this
Bill but will support it, and while supporting
it I want to say a few words.

We should see that these chemicals
are not spurious. We have got experience
that sometimes the peasants are cheated.
We should be very careful that the chemi-
cals arc not spurious.

The next is that sufficient instructions
should be given for the use of these chemi-
cals; otherwise they become dangerous.
We should take all precautions. We use
DDT in various ways. But afterwords the
cumulative effect of DDT is very dangerous,
Americans have already stopped using that
in their country, but we have not yet stop-
ped using that. We should know the
chemicals, what we use and what are their
after effects. The best thing would be
that we should have other ways of killing
the insects. The Soviets are using birds
and other types of insects so that there is
no danger. There may be a biological
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balance and our crops may be saved. We
should try for those things.

With these words of caution, [ support
this Bill.
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*SHR1 E.R. KRISHNAN (Salem) :
Mr. Deputy Speaker, Sir, on behalf of my
party, the Dravida Munnetra Kazhagam,
I would liketosay a few words on the
Insecticides (Amendment) Bill, 1972 in-
troduced by Prof. Sher Singh. Sections,
9, 13, 17 and 18 of the principal Act are
sought to be amended through this Bill

“$The “arigmnal speach was delivered in Tamil,
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The principal Adt was osacted in 1968.
White speaking ia Rajya Sabka and also
just now when he introduced this Bilfin
this House, the hon, Minister stated that the
State Governments did not set up the licen-
sing agencies in time sand the Gazette
notifications were not made available to
innumerable manufacturers of insecticides.
He Has apportioned the blame on the Stite
Governments for bringing forward this
amending measure. I would like to know
which are the State Governments that did
not get up in time the licensing agencies.
1 would also request the hon Minister to
tell the House as to from what date
Seotions 9 and 13 of the Principal Act
became  effective.

As we are using high yielding varieties
throughout the country, the necessity for
plant protection through greater use of

insecticides has assumed greater significance.

In the Mid-term Appraisal of the
Fourth Plan, it has been stated that the
programme for the use of insecticides has
not been successfully implemented for want
of adequate supplies of insecticides at the
appropriate time for use by the farmers.
The target for 1971-72, so far as plant
protection was concerned, was S0 militon
hectares and the area actually covered was
just 35 million hectares. The plant protec-
tion scheme could not be implemented in
15 million hectares. On account of inade-
quate supplies of insecticides, even one-
third of 163 million hectares of total
cropped area has not been covered with
plant protection schemes. The value of
crop damaged on account of recurring
floods and drought is approximately on
ahavetage Rs. 200 crores. It has also been
assedsed by a study team of F.A.O. that
crops  worth Rs. 400 crores are damaged
overy yéar becauss insecticides are not
avelleble i suficient quantities at the
appropriets  time. Thoe Mindustan Fisec-
ticides which was stt wp in 1934 in the
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public sector hasnot yet veathed itsreted
capacity of production,

Sir, it is very essential that the manu-
facturers ofinsecticides areto beencouraged
and given greater incentives, if we wanat to
achieve self-sufficlency in our foodgrains
production. Since  this amending Bill
sock toextond assistance the manufsiturers
of insecticides, I support this Bill,  requost
the hon. Minister o consider the isues
raised by mein regard to making availabe
at proper timo in sufficient quantities the
insecticides to our farmers,

With these words, I conolude.
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PROF SHER SINGH Iam extremely
thankful to the hon, Members for the general
support that thcy have givento thisill
There were some points raised by hon
MNiembers. Certain pomts were made regard-
ing the precautions to be taken m the use
of these medicines Some hon. Members
pointed out that arrangements should be
made 30 that people could know that such
msecticide 13 a poison and should be cauti-
ousty wmeed I would like to pomt out
that we take spectal care in respect of these
maters. In  respect of these imsecticides
we put labels saying that these are poisons,
We also specify the antidotes on the labels,
if at all by mistake somebody uses that
medane, then the antidotes are also written
on those Tabsls So, we take all care to see
that these insecticides and other medicines
are not used by nustake by anyone; if they
are, then antidotes are written and they
can be used So, all caution has been
taken. .

Shn Jshaq Sambhali had raised the
guostion about the penalty that had been
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provided o this Bdl for those who Gid
not apply after the period of 17 montha;
that has been provided oaly for those who
have to apply for regmstration of msecticides,
and this has been done because we want the
manufacturers to apply to us so that we can
find out the formula of the manufacture
and see that the particular insecticides 8
the one to be used That should be regis-
tered S0 that we can sce its quality etc.
If they do not come out with the applica-
tton 1n time, then we have to provide for
some penalty It s only for registration
and for those who are importers and manu-
facturers and big people For small distri~
butors we have not provided any penalty.
So, I do not think that there can be any
objection to this type of penalty

»As for the price of these insecticides,
we have taken care that the price should be
kept to the mimmum, We import a little
bit, but now we are becoming seif-suffi-
ciont, but 1n respect of whatever we import
we see that there 1s concessional customs
duty 50 that the price may not bo very
high So, we take care of that also

Shot E R Krishnan had not raised any
relevant question, though he said that the
supply of insecticides was not made in time
and whereas the areas to be covered by
these plant protection measures was targeted
to be 50 million acres, the actual area
covered was only 25 milhion acres An-
other hon Member also had sad that
nsecticides were not supplied at the tume
when they were nceded We take care 10
supply these insecticides to the farmers
a3 also for spraying of these with the help
of acroplancs in the areas which are affected
widely, and this has been done by the State
Governments with the help of the Central
Government. We give grant and the States,
also give granis  So, we subsidue ths
order to make it cheapet.
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PROF, SHER SINGH : About the
quality, as I have already said, we have
legislated, and we have brought forward
this logislation, and we transferred it from
the Health Ministry to this Ministry for
implomentation. We have provided for
registration because we want  control
the quality. So, there is provision in the
Bill for contro! of quality.

MR. DEPUTY-SPEAKER
question is

: The

*“That the Bill to amend the Insecticides
Act, 1968, as passed by Rajyya
Sabha, be taken into consideration.”

The motion was adopted,
MR. DEPUTY-SPEAKER : There are

noamendments. So, I shallputall the clau-
ses  jogether to vote.

The question is :

“That clauses 2to S, and 1, the Enact-
ing Formula and the Title stand
part of the Bill."

The motion was adopted.

Clauses 2 t0 5, and 1, the Enacting formula
and the Title were added to the Bill.

PROF. SHER SINGH : Ibegtomove :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER
question is :

“That the Bill be passed.”

1‘! motion wes sdopred.

The
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1539 hrs.

RICE-MILLING INDUSTRY [REGU-
LATION) AMENDMENT BILL

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : 1beg tomove :

“That the Bill further to amend the
Rice-Milling Industry (Regulation)
Act, 1958, as passd by Rajya Sabha,
be taken into consideration.”

This Bill aims at extending the Rice
Millng Industry (Regulation) Act, 1958
to the State of Jammu and Xashmir.
Many Central laws bave already been
extended to the State of Jammu and Kashmir
and it 15 necessary that the Rice-Milling
Industry (Regulation) Act, 1968 should
be extended to that State. This Act now
extends to the whole of India except the
State of Jammu and Kashmir. The parent
Act and the rules framed thereunder pro-
vide for the control of the rice mills function-
ing m the country; rice mills can be estab-
hshed and operated omly in accordance
with permits and licences granted under the
Act and rules framed thereunder. The
power to grant permits and licences has
been delegated to the State Government by
the Central Government. It is necessary
that the rice mulls functioning in the State
of Jammu and Kashmir should also be
brought within the purview of the Rice-Mill-
ing Industry (Regulation) Act, 1958, to
achieve uniformity in the matter of control
and development of rice mills in Jammu
and Kashmur State.

I move.

MR. DEPUTY-SPEAKER
moved :

“That the Bill further to amedd the
Rice-Milling Industry (Regulation)
Act, 1958, as passed by the Rajys
Sabha, be taken into considera-
ﬁon.!'

: Motion



